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Statc -tlnvironmcnt Impact Asscssnrcnt Authority, Ilarvana,
Bays No.55-58, Prayatan Bharvan, Sector-2 Panchkula'

Telephone No. 017 2-25 65232
E-mail ID: seiaa-2 I .env@hry.gov.in

To

Memo No: SEIAA/HR/2o241 3o\ Dated: 1511012024

The Director,
Town & Country Planning Haryana,
Plot No. 3, Sector - l8A,Madhya Marg,
Chandigarh- 160018

Subject: OA. No. 68 of 2022 titled as Raman Sharma versus State of Haryana
and Ors.

With reference to Original Application OA. No' 68 of 2022 titled as

Raman Sharma versus State of Haryana and Ors.

In the captioned original application the Grievances were raised

regarding running of 10 DG sets in the green belt of Integrated Residential Colony

Gurugram, Haryana, dumping of consttuction waste in violation of environmental

norms and raising of constructions by M/s Malibu Estate Pvt. Ltd. in Malibu Town,

Sohna Road, Gurgaon (Norlh), Haryana despite refusal of consent to operate by the

Haryana State Pollution Control Board (HSPCB). The Hon'b1e National Green

Tribunal vide order dated 28.03.2023 passed the following directions:

"23. In view of the.facts and circumstances oJ'the case, we consider the

presence of SEIAA, Haryana to be essential for iust and prolter

adiudication oJ' the questions involved in tlre case, Accorclingly

SEIAA, Haryuna is impleaded us respondent No. 9. Tlre Registry is

rlirected to make appropriate amendment in memo of purties,"

24. The SEIAA and Respondent No. 4 are also clirected to look into tlte
aspects of present status of the proiect for which EC is requiretl,

nteasures requiretl to be tuken.fbr protection oJ'thirtl purty investors

for residential units itr the project and remedial metsures required to

be tahen by demolition or completion ut the cost and expenses to be

recovererl from respondent No. 8. Reply/respottse by respontlent's

No. 4 antl 9 may be Jiled witltitr two months by email at .iudicial'
ngt@,gov.in preferubly in the form of searchable PDF/OCR

supportecl PDF and not in the forru of Image PDF-"
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The matter was taken up on 28.06.2024 and 11.10.2024; wherein M/s

Malibu Estate Pvt. Ltd and the Complainant were directed to submit documents

evidences.

The authorized representative of Project Proponent appeared on

1l .10.2024 and rnade repeated submissions to emphasize that no violation(s) has

been committed by the M/s Malibu Estate Pvt. Ltd (Project Proponent) for the

deve1opmentofanareaof204,796Acres,forthe@
alongwith Group Housing Component at Village Fatehpur. Tikri.

Adampur&Jharsa. Sector-47 & 50. District Gursaon. Learned Counsel also

submitted that Project Proponent had tal<en 32 number ofLicences since 28.10.1992

and onward i.e. 31.01.2008 from Directorate of Town & Country Planning, Haryana.

Learned Counsel submitted that as and when Environment Clearance (EC) was

required for the project, same was obtained from the Competent Authorities. Further,

a specific mention in this regard was made by refering to the EC dated 08.01.2008

and 04.09.2013 issued in the name of M/s NikiyosBuildwellPvt. Ltd and M/s

Endure Realty Pvt, Ltd by the MOEF, GOI and SEIAA. Haryana. respectively.

Sh. Rarnan Shalma (Complainant), attended the proceeding through VC

and argued that gross violations have been rnade by the Project Proponent by

con.unercially exploiting the Green areas, beside other violations within the scope &

meaning of EIA Notification dated 14.09.2006. Further, Sh. Raman Sharma

(Complainant) claimed to have clear cut documentary evidences to establish and

prove his pleas with regard to violations comrnitted by the Project Proponent.

Upon having heard both the sides and perusing the documentary

evidences the Authority feels that there is a requirement to seek clarification from the

Director Town and Country Planning Depaftment regarding scope of changes in

Zoning Plan/layout plans of 1998 and 2008 as to whether the site plan/layout plan of

earlier licenses were modified while approving the site plan/layout plan of the license

no. 15 of2008 in 2008

Keeping in view of above, you are hereby requested to clarify scope of

changes in Zoting Plan/layout plans of 1998 and 2008 as to whether the site

plan/layout plan of earlier licenses were modified while approving the site

plan/layout plan of the license no. 15 of 2008 in 2008.

M.h6tfd...tu,y,
SEIAA, Ilaryana
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BEFORE THE STATE

TtwF
G{r$il-4Tq,r _

G{Tdr6fffiq
ENVIRONMENT IMPACT ASSESSMENT AUTHORITY,

HARYANA,
BAYS NO,55-58, PRAYATAN BHAWAN, SECTOR-2, PANCHKULA.

In the matter of
M/s Malibu Estate Pvt. Ltd.

...... Respondent No. 8

Reference: Orieinal Application (OA) No. 68/2022 titled as Raman Sharma Versus
State of Haryana & Ors.

Date of Hearing:
Present:

For the Respondent No. 8 (M/s Malibu Estate Pvt. Lttl.)

Mr. Sanjay t Jpadhyay (Advocatc)
Sh. Srrbhash Raghav. (Authorized rcpresentative o[' Project I)roponetrt)
Mr. Shubharr (Advocate)

For the Applicant:

l. Sh. l{aman Sharma (Complainant), through Vidco Conl'erenco

ORDER

l. Lcarnecl counsel, Sh. Sanlay Upadhyay alongwith Sh. Subhash [taghav (aulhorizecl

rep|escntative ol- Pro.ject Proponent) appeared on I1.10.2024 and r.natle repeated

subrnissions to euplitrsizc that no violation(s) has been cornrritted by the M/s Malibu

Estate Pvt. Ltd. (l'ro.jcct l)roponent) lirr the cli:veloprncnt olan arca of 204.796 Acres.

hrr the Residential Plottcd Colony alongwith Croup Housins Conrponent at Village

Fatehpur, Tikri, Adampur & Jharsa, Sector-47 & 50. District Gurgaon. Lsarned

Counsel also subtnittcd that I']rcr.jcct l)roponcnt had laken 32 nuntber ol'Licences sinr;e

28. 10. 1992 trncl onrvarcl i.e. 3l .01.2008 liorn Dircctoratc ol'T'orvn & Counlry I,lalning.

Haryana. Lcarnecl Counsel subuitlccl thal as and rvhr:n Environurent Clcarancc (liC')

rvas requirccl tbl the pro.lecl! salrc w.ls obtainecl liorn the Cornpetent Authoritics.

lrurth.:r, a specilic r.nerrtion in this rcgarcl was rracle by rclerring to thc EC tlatcd

Sh. Raman Sharma (Cornplainant), attended the proceeding through VC and argued that

gross violations have been rnade by the Project Proponent by cornmercially exploiting

1.

2.
J.

ERqrun gGE.r{

respectively.
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the Creen areas, beside other violations within the scope & meaning of EIA Notification

daled 14.09 .2006. Further, Sh. Rarnan Sharma (Cornplainant) clairned to have clear cut

documentary evidences to establish and prove his pleas with regard to violations

comrnitted by the Project Proponent.

Upon having heard both the sides and perusing the documentary evidences it has been

observed that M/s Malibu Estate Pvt. Ltd in its docurnents intirnated that they have

obtained 32 Number of Licenses since 28.10.1992 and onward i.e. 31.01.2008.

Accordingly, they have claimed that they have approVed Zoning plan rnuch prior to the

inception of EIA Notiflcation dated 14.09.2006. Now, corning to the subsequent

License No. 15 of2008 dated 31.01.2008, the project proponent argued that there was

no requirement for prior Environment Clearance as the referred Licence was granted

for the developrnent of plotted colony over an area of 24.681 Acres i.e. 9.97 Hectare

which is less than 50 Hectare lunder cateeory 8 (b)1.

Therefore, it is appropriate to mention here that earlier M/s Malibu Estate Pvt. Ltd

obtained Terms of Reference letter dated 19.06.2015 (Flae-B) for the

construction of residential plotted colony along with Group Housing component

at village Fatepur, Tikri, Adampur & Jharsa, Sector 47 & 50, Gurugram over on

area of 8,28,780.01 m2 (204.796 Acres) and built up area will be 6,64,4 t 2.g26

m2. Total site areafor group housing is 48117,13 m2 Q1.89 Acres) arul total

site area for plotted colony 7,80,662.88 m2 (192.906 Acres).

Thereafter, the Project Proponent again applied in September 2017 under

violation Category in compliance with Notification dated 14.03.2017 and

08.03.2018 for the construction of Residential Plotted Colony along with Group

Housing component at village Fatepur, Tikri, Adampur & Jharsa, Sector 47 &
50, Gurugram over an area of 8,28,780.01 m2 Q04.796 Acres) antl built up area

will be 6,64,412.826 m2. Total site oreafor group housing is 4B1lZ.B m2 el.gg
Acres) and total site areafor plottecl colony 7,80,662.88 m2 (192.906 Acres).

The Authority examined the subrnission made by the complainant vide ernail dated

28.08.2024 stating on page No. l0 at point B that while taking zoning plan/layout plan

approval the Project Proponent proposed to shifl t'acilities approved for 30 licences from

1992 to 1997 from their original locations as under:

Dispensary Site
Creche
Religious Site
High Secondary School SiteNursery School Sites
Prirnary School Sites
Residential Plot Sites.

4.

5.
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' Further, the complainant at Point C stated that the size of sites in earlier licences
were increased after the grant of License No. 15 of2008 and license No. 86 of2008.
Details are as under:

i. Comrnercial site
ii. Public Health Site
iii. Dispensary Site
iv. Higher Secondary School Site
v. Size of 7l Residential Plots (Annexure-4) against the approved

category of plots (annexure-5)

7. The Authority exarnined the submissions rnade (without docurnentary evidence) by M/s

Malibu Estate Pvt. Ltd vide email dated 14.10.2024 wherein it has been stated that there

has been no change in the site allocation ofthe project and all the sites, as given in the

1998 zonal plan, have been retained in the 2008 plan as well without any substantial

change in site.

8. At this juncture, the

the Direotor 'l' scope of changes in

ZoningP sitc plan/layout plan ol-

earlicr lioences plan of thc licencc

no. l5 of200

9. lrurthcr. the there any change

as alleged,

Estate Pvt

under vi

Virender

scck clarillcation liont

and M/s MalibLr

the wholc Project

K. Das, IAS (Retd.)
Ch ai rmnn,

Harvana" tf \\'\L',Y

!

Member
SEIAA, yana

1r \r al )o2'5

E=n* 1
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Directorate of To & 
Nagar Yojana Bhavwn Country Planning, Haryana 

Webstt an, Plot No. 3, Sector-18/A, Madhya Marg, Chandigarh 
e tcpharyana.gov.in • E-mail: tcpharyana7@gmail.com 

To 

State Environment Impact Assessment Authority 
Haryana, Bays No.55-58, Prayatan Bhawan, ' 
Sector-2 Panchkula. 

Memo No: CC-3056/ JD (RA)/2024/ .32.2.r/ Dated: 2.3 }fJ~ 
Subject: - OA No. 68/2022 titled as Raman Sharma Va State of Haryana 

& Ors. 

Reference: - Your office letter No. SEIAA/HR/2024/309 dated 15.10.2024 
received in this office on 18.10.2024. 

On the subject and reference cited above, it is informed that the 

Department has already filed written statement in the Hon 'ble NGT on 

25.03.2023 in the matter of OA No. 68/2022 titled as Raman Sharma Vs State 

of Haryana & Ors. Regarding clarification sought by your office i.e. 

modification/ changes in zoning plan/layout plan issued with license no. 15 of 

2008 dated 31. 0 1. 2008, I have been directed to inform you the following: -

1. The alleged colony referred by the applicant in Hon 'ble NGT is a 

residential plotted colony having an area measuring 204.796 acres in 

sector- 47 & 50 of Gurugram, the details of license pertaining to the 

colony are as under: -

Sr. License No. Date Area (in acres) 
no 
1 71-75 of 1992 28.10.1992 107.682 

2 4-8 of 1993 18.03.1993 16.18 

3 15-19 of 1994 08.12.1994 14.962 

4 4-8 of 1995 15.11.1995 26.83 

5 36-46 of 1997 21.07.1997 14.461 

6 15 of 2008 31.01.2008 24.681 

Total - 204.796 

' • e granted as per section 3(2) of the Act no. 8 of 
u. The above hcenses wer 15 f 2008 

f R 1 of 1976 The additional licence no. o 
1975 and Rule 3 o u es • 

2008 of an area measuring 24.681 acres was granted to M/s 
dated 31.01. 'd ·a1 

. d around the already licensed res1 entl 
Malibu Estate Pvt. Ltd. in an 

... 
111. 

r an area measuring 180.115 acres. 
colony JOr 6 

f area measuring 204.79 acres was 
The composite layout plan o an 

. dditional licence no. 15 of 2008. As per office 
proved alongwtth a 

ap 1 • ued with licence no. 15 of 2008 dated 
record and approved layout p an iss 
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CC-3056 

31.01.2008, the developer company has made some changes as under 
and depicted on the copy of saicd approved layout plan: _ 

e) At point 'A' the applicant has re-planned the said area by 
converting the 3 nos residential plots into commercial area i.e. 
the applicant has now proposed the above 3 nos plots alongwith 
additional applied area as a commercial. 

f} At point 'B' earlier only primary school site is approved in the 
said area now the applicant has re-planned this area alongwith 
additional applied area and provided one no nursery school, one 
nos primary school alongwith a park. 

g) At point 'C' earlier a commercial pocket, Dispensary and High 
School has been approved in this area now the applicant has re­
planned this area alongwith additional applied are and provided 
an additional site of Primary School alongwith the same 
facilities. The location/ shape of High School has been change~ 

h) At point no. 'D' earlier a site for Religious Building and a site for 
Public Health Services has been approved now the applicant has 
emerge the site of Religious building into the site for Public 
Health services and the Religiou building has been shifted in the 
new applied area at point 'E'. 

Except the above the applicant has retained the earlier 
planning in the layout plan submitted for approval. The 
applicant has made the above changes for planning point of 
view which may be considered for approval. 

A copy of the approved layout plan bearing drawing no. 
DTCP. 227 dated 09.07.1997 showing the changes in existing layout plan with 
green colour and a copy of the layout plan approved with licence no. 15 of 2008 
dated 31.01.2008 bearing drawing no. DTCP / 1458 depicting the 
pockets/ changes made in already approved layout plan in green colour are 

attached herewith for necessary action. 

DA/ as above. 

For: 

(Sunena) 
District Town Planner (HQ) 

Director, Town & Country Planning 
Haryana, Chandigarh 
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Rahul Khurana <rkhuranalegal@gmail.com>

OA No.68/2022 Raman Sharma Vs State of Haryana & Ors.
1 message

Rahul Khurana <rkhuranalegal@gmail.com> 12 November 2024 at 23:56
To: eldflegal@gmail.com, noopur4@gmail.com, Raman Sharma <cw58ffmalibutown@gmail.com>, Radhika Gautam
<gautamradhika.r@gmail.com>

Respected Sir/Madam,

Please find attached herewith advance service of documents to be filed on behalf of SEIAA, Haryana in the above
subjected matter.

Thanking you,

Regards,
Rahul Khurana,
Advocate-on-Record
Supreme Court on India
Mobile No. 9811894060

Document SEIAA with pagination OA 68 Raman Sharma.pdf
5259K
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